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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 
Original Application No. 49/2025 

 

IN THE MATTER OF: 

Petitioner  Rashid Noor Khan (Suo Moto) 

Versus 

Respondents  State of Madhya Pradesh & Ors. 

I N D E X 

S. No. Particulars Annexure Page No. 
1.  Action Taken Report in 

Compliance of Order dated 
21.07.2025 

 02-07 

2.  Copy of Report R-1 08 
3.  Copies of Notices dated 

16.06.2025, 07.08.2025 and 
10.10.2025 

R-2 
(Colly.) 

09-11 

4.  Copy of letter dated 17.07.2025 R-3 12 
5.  Copy of Letter dated 14.10.2025 R-4 13 
6.  Copy of letter dated 08.10.2025 R-5 14 

 
Place: Bhopal         
Date: 15.10.2025 

 
 
 

FILED BY  
PARUL BHADORIA  

Advocate for MPPCB 
 Ph. No.: (+91)-80859-77111;  

Email:parul.bhadoria04@gmail.com  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 
Original Application No. 49/2025 

 

IN THE MATTER OF: 

Petitioner  Rashid Noor Khan (Suo Moto) 

Versus 

Respondents  State of Madhya Pradesh & Ors. 

 

ACTION TAKEN REPORT IN COMPLIANCE OF 
ORDER DATED 21.07.2025 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the instant matter was taken up by this Hon’ble 

Tribunal based newspaper reports in Dainik Jagran 

and People Sanwad Data alleging illegal 

encroachments and constructions on the Kaliasote 

reservoir land in Bhopal. The reports claim that 

despite the 2005 Bhopal Master Plan designating a 33-

meter green belt around the reservoir, over 2,000 

dumpers of solid waste have been illegally dumped in 

the FTL area to level the land for plotting and 

allotments. Such actions allegedly violate the Wetland 

Rules, 2017, the Environmental (Protection) Act, 
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1986, and the Water (Prevention & Control of 

Pollution) Act, 1974. Similar illegal landfilling is also 

reported near the Kerwa Dam in village Mahua Kheda. 

 

2. That this Hon’ble Tribunal vide Order dated 

21.07.2025 directed the State PCB to trace out the 

persons violating the rules and take actions including 

prosecution as well as assessment of environmental 

compensation. That the relevant extract from Order 

dated 21.07.2025 is reproduced hereinbelow : 

A perusal of the report reveals that the area in a 

Full Tank Level (FTL) of Kerwa Dam which was 

levelled by dumping of Kopra, Murram and Black 

Cotton Soil approximately 10 feet in height. There 

are other allegations against the violations of 

environmental rules for which, the Collector, 

Bhopal, State PCB and the Municipal Corporation 

are directed to trace out the persons violating the 

rules and take actions including prosecution as 

well as assessment of environmental 

compensation. It is further directed that the 

waste which was dumped at the site within the 
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FTL of Kerwa Dam must be immediately removed 

by the Bhopal Municipal Corporation. The cost of 

removal be recovered from the violators. Action 

taken report be filed within two weeks. 

 
3. That in compliance thereof, an inspection was carried 

out on 04.08.2025 and it was observed : 

i. During the inspection, due to rainfall, the 
approach road of approximately 500 meters 
leading to the site was rendered inaccessible 
because of potholes and mud. 

ii. In the aforesaid circumstances, the movement 
of vehicles and machinery (such as poclain, 
dumper trucks, etc.) required for the removal of 
kopra is not feasible. 

iii. At present, there is a possibility that soil and 
kopra may flow into the reservoir along with 
rainwater. 

iv. Identification and assessment of the quantity of 
kopra dumped within the F.T.L. area of the 
Kerwa Dam, whether on government or private 
land, is not possible under the prevailing 
conditions. 

v. Hence, it would be appropriate to undertake the 
said work during dry conditions. 

A copy of Report is marked and annexed herewith as 

Annexure R-1.  

 
4. Furthermore, in compliance of the directions of this 

Hon’ble Tribunal, the Office of the Sub-Divisional 
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Officer, Water Resources Department, Kolar issued 

Notices dated 16.06.2025, 07.08.2025 and 

10.10.2025 to the violators, to remove the 

encroachments within seven days or proceedings 

under the provisions of Section 284 of the Madhya 

Pradesh Land Revenue Code, 1959 will be initiated 

against the encroachers. The copies of Notices dated 

16.06.2025, 07.08.2025 and 10.10.2025 are marked 

and annexed herewith as Annexure R-2 (Colly.). 

 

5. That, vide letter dated 17.07.2025, the Executive 

Engineer, Water Resource Department stated that 

within the F.T.L. area of the Kerwa Dam, 

approximately 7,000–8,000 cubic meters of soil filling 

has been carried out over an area of about 6,000–

7,000 square meters situated in Khasra Nos. 30, 33, 

and 34 of Village Mahua Kheda, District Bhopal. Upon 

the matter being brought to notice, a joint inspection 

was undertaken along with the Revenue Department, 

pursuant to which further dumping was restrained 

and partial removal of the filled soil was executed. 

However, owing to the substantial volume of the 
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material, complete removal could not be effected, and 

consequently, notices have been issued to the 

concerned persons directing removal of the remaining 

soil from the F.T.L. area. A copy of letter dated 

17.07.2025 is marked and annexed herewith as 

Annexure R-3. 

 
6. It is submitted that, vide letter dated 14.10.2025 the 

Executive Engineer, Water Resource Department 

stating that Notices has been issued to the violators 

for removal of illegal encroachments and due to the 

substantial volume of the material, complete removal 

could not be effected, bur the same is under process. 

A copy of letter dated 14.10.2025 is marked and 

annexed herewith as Annexure R-4. 

 
7. That, vide letter dated 08.10.2025, the Chief Executive 

Officer, Fanda informed that hat the kopra dumping 

site are private land, and the details of the landowners 

along with khasra particulars are not maintained at 

the Janpad / Gram Panchayat office. Furthermore, it 

is submitted that in respect of the government or 
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private land where kopra has been dumped, action 

against any individual or entity shall be initiated by 

the Department after proper demarcation Therefore, 

for the proposed removal of kopra, a team shall be 

constituted by the Revenue Department to undertake 

necessary action accordingly. A copy of letter dated 

08.10.2025 is marked and annexed herewith as 

Annexure R-5. 

 
8. Hence, the present Report is being submitted for the 

kind perusal of this Hon’ble Tribunal. This Hon’ble 

Tribunal may, therefore, take the present Report on 

record and pass any appropriate order(s) that it may 

deem fit, which will be complied with by the 

respondents. 

Place: Bhopal         
Date: 15.10.2025 

 
FILED BY  

PARUL BHADORIA  
Advocate for MPPCB 

 Ph. No.: (+91)-80859-77111;  
Email:parul.bhadoria04@gmail.com 
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